
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 	230 	OF 1993. 
XXAX)NMX 

DATE OF DECISION 10/06/1993. 

Shri Pirurniya Akb 1a'th Hussain 	Petitioner.  

Shri V.H.Vasawada 	 Advocate for the Petitioner(s) 

Versus 

Union of India and others 	Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.B.patel 	 : Vice Chairman 

The Hon'ble Mr. V.Radhakrjshnan 	: Member (A) 

I. Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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costs. 

14c~~~ 
V.Radhakrishflan 

Member (?' 

AlT 

NB.Patel 
74 ,' 	_•3-4 Yrflfl 

Shri Piru.rniya AJcb laith Husain, 
Laillanpara Shari No.3, 
Dudhrej Road, 
Surendranagar. 

(Advocate : Mr.V.H.Vasawada) 

Versus 

Union of India 
through 
General Manager, 
Western Railway, 
Churchgate, 
Bombay. 

The Divisional Railway Manager, 
D.R.M.Off ice, 
Kothi Compound, 
Raj kot. 

FateSingh B. (Shunter) 
Locostaff, Loco shed, 
(W.R.) Mehsafla. 

.Ap 

.RespondefltS. 

ORAL JUDGMENT 

O.A.NO. 230 OF 1993. 

Dated : 10th june,1993. 

per 	: 	I-Ion' ble Mr.N.B.Patel 
	 : Vice Chairman 

The applicant and his advocate are n 	rert 

though called out. Dismissed for default. No order as to 
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AIDBAjJBENCH 

Application o rr1?J9 	of 19 

£ransfer Application No.___________ Old wPett.No 

CERrIFIc;TE 

Cejfjed that no fuher action is required 

tobe taken and the case is fit for consignment to the 
Record Room (Decided). 

Dated: f 

Countersignea 

/ 	 Siatute of the 
\ 	 Dealing ssistant. 
\ \ 

Section office%Court officer. 
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